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BEFORE THE NATIONAL GREEN TRIBUNAL, AT NEW DELHI 

O.A. NO. 665 OF 2023 

IN THE MATTER OF : 

Nirmal Singh Chahal      …Complainant 

Versus 

State of Punjab & Others    …Respondent 

WRITTEN SUBMISSION BY NIRMAL SINGH CHAHAL, PRESIDENT, 

FARID ENCLAVE WELFARE SOCIETY, FARID ENCLAVE, KOTKAPURA 

ROAD FARIDKOT, PUNJAB 

Sir, 

 I had submitted an application in your court being the 

President of “Farid Enclave Welfare Society, Farid Enclave, 

Kotkapura Road, Faridkot (Punjab-151203)”, regarding dropping of 

untreated sewerage water into Langeana Drain passing near the 

colony due non-functioning of sewerage treatment plant of the 

colony and sale of Plantation area reserved for the treated 

water of STP, of which Application No.665 of 2023. In this 

regard, in your court, being President of the Farid Enclave 

Welfare Society, I would like present my side before you. 

a) Regarding RWA – Whether it is RWA or a society to run the 

colony properly: - 

1) In 2017, Respondent No.4 had started pulling back 

its hands from the works of the colony slowly by making 

excuse of obtaining Completion Certificate from the 

B.D.A. (Bathinda Development Authority, Bathinda). Due to 

which, lots of problems have started arising within the 

colony. Some residents of the colony, on temporary basis, 

started making efforts to run the system of the colony by 

collecting money from the colony residents for operating 
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the management of drinking water, street lights, 

cleaning, sewerage etc. in the colony. But in that too, 

so many irregularities have started occurring. In the 

end, all the residents of the colony, decided to form a 

society of the colony by coming together, which would 

look after the work of the colony. Therefore, on dated 

07.10.2022, the colony residents have constituted “Farid 

Enclave Welfare Society” and I, meaning Nirmal Singh 

Chehal, was made its President. To run the financial of 

the colony in a transparent manner, a bank account in the 

name of society was got opened. In this, Respondent No.4 

has not provided support of any type. It would be 

pertinent to mention here that by clubbing of colony 

delineated in 14 Kanals Plantation Area of S.T.P.,Farid 

Enclave Phase-1 and Phase-2, comes to total 243 plot, 24 

SCO and 12 Booth. Out of them, 65 houses, 15 SCO and 12 

Booths, a house built on the place of water works and a 

school, in which there are 12 rooms and which has now 

been converted to club, are constructed. Out of these, 50 

houses, 6 SCOs are only giving the maintenance funds. It 

is pertinent to state here that our society has not been 

taking maintenance funds from anybody forcibly. Even, the 

owner of “Shahi Haveli” Hotel and Club, Arsh Sachar, 

whose own house is within the colony, has not been giving 

any funds on account of usage of water and sewerage in 

his house, hotel and school/club. Therefore, the expense 

of his and other house, who are not giving funds, are 

being borne by 50 houses, 6 SCO only, due to which they 

are suffering financial burden. The houses and SCO, which 

are giving maintenance funds, those are depositing with 

the society with their free will and from it only, the 

basic necessities of the colony are being fulfilled. 

B.D.A. (Bathinda Development Authority, Bathinda) and 
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Colonizers have not presumed us as RWA ever. But now, 

when STP has to be run in accordance with the orders of 

the Hon’ble Court then, they would like to put all the 

expense on our society, which is absolutely wrong. I deny 

this fact that the society operating under my president 

ship, is a RWA because within the RWA, there has to be 

participation of all plot holders and colonizers. But in 

the society being operated under my president ship, there 

is no participating of all plot holders and colonizers. 

The rules related to RWA of B.D.A. (Bathinda Development 

Authority, Bathinda (Annexure P-1).  

2) At the time of converting colony school into club, 

for taking NOC, the owner of “Shahi Haveli”, Arsh Sachar, 

by making employee under him as President, formed society 

“Farid Enclave Resident Welfare Society” similar to the 

name of our society and No Objection Certificate of this 

new society presented to B.D.A. (Bathinda Development 

Authority, Bathinda) to convert Colony School into a Club 

(Annexure P-2). B.D.A. (Bathinda Development Authority, 

Bathinda) had granted approval to convert school into 

club by considering the NOC of this forged society. In 

regard to this, CWP No.5183 of 2024 is pending in the 

Hon’ble High Court, which mentioned in your record, from 

page No.385 to 404. Now, when the question of maintenance 

of STP has arisen then, B.D.A. (Bathinda Development 

Authority, Bathinda), is not considering that society, 

according to which, it has converted school into club and 

has been talking about all the expenditure on the society 

formed under my President Ship.     

3) According to Sr. No.3 of letter 

No.CA:BDA/Bathinda/2023/6116 dated 12/09/2023 (Annexure 

P-3) of B.D.A. (Bathinda Development Authority, 
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Bathinda), in the colony, there are two associations and 

after giving of written consent by the promoters only, 

one association can be formed. Today, when, the Hon’ble 

Court is stating about putting the expenditure then, 

B.D.A. (Bathinda Development Authority, Bathinda) and 

Colonizers, could only see, my society.  

4) B.D.A. (Bathinda Development Authority, Bathinda) 

had given this in writing to the owner of “Shahi Haveli”, 

Arsh Sachar that our society cannot collect any fund from 

the colony residents and if they are taking, then, it is 

illegal. By taking basis on this letter, the owner of 

“Shahi Haveli”, Arsh Sachar had given application against 

my society to the Police Station City Faridkot, which has 

No.539/PC-9/25 Thana City Faridkot (Punjab) (Annexure P-

4). On the one side, B.D.A. (Bathinda Development 

Authority, Bathinda) is talking about putting expenditure 

on us by considering as RWA before the Hon’ble Court and 

on the other side, it has been giving in writing that we 

are not registered RWA. By doing so, B.D.A. (Bathinda 

Development Authority, Bathinda) has been trying to 

mislead the Hon’ble Court by presenting the wrong facts.  

5) My society has been registered with the name of 

“Farid Enclave Welfare Society” for taking care of the 

works of the colony with the Additional Registrar of 

Societies, Faridkot, which has registration No.1040 of 

2022-23. For maintaining the accounts of the funds, a 

bank account has also been opened in the name of the 

society. The objective of this society is only to 

maintain the accounts in proper manner by collecting 

maintenance funds from 50 houses, 6 SCO, who are giving 

the maintenance funds, so that there should not be a 

misuse of the funds. Neither B.D.A. (Bathinda Development 
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Authority, Bathinda) has considered and registered our 

society as RWA nor by the colonizers. Both, B.D.A. 

(Bathinda Development Authority, Bathinda) and colonizers 

are running from their responsibility by presenting the 

facts in improper manner before the Hon’ble Court. Merely 

by forming a society and opening its account in the bank, 

my society cannot be considered as RWA. 

6) In SCO No.19 to 24, a “Shahi Haveli” named mini 

marriage palace cum restaurant, is being run and on the 

place of the land of school shown in the map, “Shahi 

Haveli Club” is being run, where everybody, on an 

average, 250-300 people use to gather and their use to 

completely commercial. As per Page No.196 and 199 

mentioned in the record, according to Letter No.ZO/BTI/ 

WPC/2012F- Date 30.08.2012 and ZO/BTI/WPC/ 2012/F-214 

Date 30.08.2012 issued by the Punjab Pollution Control 

Board, this STP was got approved only for taking care of 

household wastage of residential colony, the capacity of 

which in sequence is, 47 KLD & 53 KLD, for Phase-1 and 2. 

But the above SCO No.19 to 24, a “Shahi Haveli” named 

mini marriage palace cum restaurant and “Shahi Haveli 

Club” shown in the map on the place of school, have also 

been connected to the colony sewerage system. Both, 

B.D.A. (Bathinda Development Authority, Bathinda) and 

Colonizers are trying to put all the expenditure of STP 

on my society only whereas, they are protecting the owner 

of Hotel Shahi Haveli and Shahi Haveli Club, Arsh Sachar, 

who is misusing it by violating the regulations.  
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b) Details of Collection and Expenditure of Colony:  

1) Under my president ship, the society, which has been 

formed, the detail of funds being collected for the 

maintenance of colony and expenditure, is given as under:  

Maintenance Funds non-Payee:  

(Annexure P-7)  

 

Colony houses: 15 houses  

SCO: 09 

Booth: 12 

School: 01 

Water Works Quarter: 01 

Total Number of Plots and SCO  

Total plots of Farid Enclave Phase-1 94 

Total plots of Farid Enclave Phase-2 104 

Plot of colony delineated on the land 

that is reserve for Plantation and 

outlet of STP  

33 

Farm House 12 

Total: 243 

SCO: 24 

Booth: 12 

School: 01 

Water Works Quarter: 01 

Constructed Houses and SCO’s: 

(Annexure  P-5) 

 

Total constructed houses of colony: 65 houses  

SCO: 15 

Booth: 12 

School: 01 

Water Works Quarter: 01  

Maintenance Funds Payee:(Annexure P-6)  

Colony houses: 50 houses  

SCO: 06 
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As per Annexure P-6, total monthly maintenance 

funds, which are being collected: Rs.54700/-  

Total monthly expense for June 2025 of the colony: 

(Annexure P-8 to P-12) 

1.Security Guards Salary: 24000/- 

2.Street Lights Bill: 2860/- 

3.Colony motor bill: 7350/- 

4.Canal motor bill: 20000/- 

Total: 54210/- 

   It is clear from the above detail that my 

society does not make collection from anybody mandatorily 

and everybody has been giving monthly funds to the 

society as per their free will. With these funds, we only 

fulfill the basic amenities of the colony. If we would 

not do so, then, we would have to sacrifice basic 

amenities of the colony also. B.D.A. (Bathinda 

Development Authority, Bathinda) and Colonizers had sold 

us the plots on very high price by showing lots of 

facilities and later on, both have pulled back their 

hands from giving the facilities and we would have to 

start collecting monthly maintenance funds out of 

compulsion to fulfill the basic amenities of the colony. 

B.D.A. (Bathinda Development Authority, Bathinda) and 

Colonizers, now to evade their responsibilities, are 

presenting the fact before the Hon’ble Court in an 

improper manner.  
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c) Regarding Reserve Plantation Area of 14 Kanals:  

1) As per Point No.15 of the “No Objection Certificate 

from Pollution Angle” No.ZO(BTI)/FDK/2010/ NOC/12 Dated 

23.08.2010 For Farid Enclave, (Phase-1) issued by the 

Zonal Office Punjab Pollution Control Board, Bathinda, 

“The promoter shall develop the land measure 7 kanals for 

under plantation area as per karnal technology.” (Page 

No.196) 

Similarly, as per Point No.15 of the “No Objection 

Certificate from Pollution Angle” No.ZO(BTI)/FDK/2010/ 

NOC/11 Dated 23.08.2010 For Farid Enclave, (Phase-2) 

issued by the Zonal Office Punjab Pollution Control 

Board, Bathinda, “The promoter shall develop the land 

measure 7 kanals for under plantation area as per karnal 

technology.” (Page No.199) 

According to this, total 7+7 = 14 kanal land within 

“Farid Enclave Colony Phase 1 and 2”, is mandatory to be 

kept aside for plantation under kernal technology. 

Previously, this land was left behind STP of the colony 

and Eucalyptus trees were planted here (Circled Part of 

P-13). But an Officer from the Zonal Office Punjab 

Pollution Control Board, Bathinda had visited the colony 

on dated 02.08.2023 and stated in its report that “5. 

Plantation area reserved for disposal of treated effluent 

has been developed as 03 no. residential plots.” (Page 

No-12) 

On 06.03.2004, Respondent No.4 appeared before the 

Chairman, Punjab Pollution Control Board to present his 

side. During the hearing, the Member Secretary of the 

Board, had stated that:  
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“Further as per the details of the visit carried out by 

Officer(s) of the board on 02.08.2023 and 29.1.2024, 

respectively, the STP of the colony was found in abundant 

condition and wild grass was found grown in the STP area, 

the component of the STP were found rusted and site 

condition revealed that the STP has not been operated 

since long. Untreated domestic effluent of the colony is 

disposed off onto vacant plot for stagnation within the 

premises and an outlet has been provided for discharge of 

untreated domestic effluent into Langeana drain. Proposed 

plantation area has been developed into 03 no. 

residential plots and presently no plantation area has 

been provided for disposal of treated wastewater. No 

management has been provided for handling of the solid 

waste in compliance to the solid waste management rules, 

2016. Moreover, the partner(s) of the colony failed to 

submit any written agreement/ legal documents, executed 

between the partner(s) of the colony and the Resident 

Welfare Association (RWA) regarding handing over of the 

colony for its regular operation and maintenance and as 

such the reply was found unsatisfactory.” (Page No.20-21 

Sr. No.9) 

It is clear from the above that the 14 kanals, which was 

to be built as plantation area within the colony, it is 

not available and in place of that, a residential 

unapproved colony of 33 plots had been constructed in 

which, 4 houses had been constructed and 3 new are being 

raised. (Annexure Map New Colony P-14) 

2) Apart from this, our colony is outside the boundary 

of Municipal Committee and in the nearby, there is a 

village, in which sewerage system has not been 

constructed. According to the record submitted in the 
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Hon’ble Court, as per Page No.307 and 308 mentioned in 

PAPRA ACT 1995, the colonizers have been made bound to 

run the STP operation till the handing over of STP 

operation to any local authority. But due to the colony 

having been outside of the Municipal Committee and due to 

non-installation of any type of sewerage system in the 

village by the Village Panchayat, in the near future, it 

is impossible for it to be connected with other sewerage 

system. Therefore, the importance of 14 kanals plantation 

area, increases more.  

d) STP Capacity and Lease Deed:  

1) B.D.A. (Bathinda Development Authority, Bathinda) 

and colonizers had always stated in their replies 

presented in the Hon’ble Court that total capacity of STP 

is 200 KLD. But as per Page No.191, according to letter 

No.ZO/BTI/WPC/2012/F- Date of Issue 30.08.2012 issued by 

the Zonal Office Punjab Pollution Control Board, 

Bathinda, total capacity of Farid Enclave Phase-1 is 47 

KLD and as per page No.193, according to letter 

No.ZO/BTI/WPC/2012/F-214 Date of Issue 30.08.2012 issued 

by Zonal Office Punjab Pollution Control Board, Bathinda, 

total capacity of Farid Enclave Phase-2 is 53 KLD. Thus, 

the total capacity of STP comes to 100 KLD. Thus, B.D.A. 

(Bathinda Development Authority, Bathinda) and colonizers 

are misleading the Hon’ble Court by presenting the wrong 

facts.  

 2) It is clearly mentioned in the above letters that 

Mode of Final Disposal will be onto land for plantation 

common for both colonies. But the colonizers had sold 

7+7=14 kanal land by delineating in the shape of colony, 

which was left for plantation under Karnal technology. 
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That on page No.422, a suit has been filed for taking one 

acre land on lease till dated 11.02.2029, in connection 

to that, no such record or copy of lease deed has been 

presented in the Hon’ble Court.  

Prayer:  

Keeping in view the facts and circumstances, most 

respectfully and humbly, it is requested to this Hon’ble 

Court that: - 

1) By not considering our society as RWA, the 

responsibility of running the STP and management of 

colony, may be given to the B.D.A. (Bathinda Development 

Authority, Bathinda) and colonizers till the time, the 

colony is not handed over in a legal manner.  

2) The sewerage treatment plant of the colony may be 

got operated and 14 kanal plantation land may be got 

recovered. 

3) By deciding the capacity of STP of colony as per new 

circumstances again, according to that, a new STP plant 

may be got installed.  

4) A strict legal action may be taken against the 

officials of the B.D.A. (Bathinda Development Authority, 

Bathinda) and colonizers, who had tried to mislead the 

Hon’ble Court by presenting the wrong facts.  

5) The restriction put registry after purchase of plot 

in the colony and on electricity connection, may be 

removed.  

6) For putting untreated sewerage and waste by the 

owners of Hotel Shahi Haveli of their hotel into the 

12479



 

Langeana Drain through colony sewerage, against them 

strict legal action may be taken.  

7) The owners of Hotel Shahi Haveli has been violated the 

rules defined u/s 20(4) of PAPR ACT, 1995 (Punjab-

Apartment Property Regulation Act, 1995) and the illegal 

occupation on green belt has been removed u/s 39(2) of 

PAPR ACT, 1995 (Punjab-Apartment Property Regulation Act, 

1995). So a FIR may be registered against the owner of 

Shahi Haveli Arsh Sachar and others and also their 

properties must be attached so that expenditure for 

demolishing illegal occupation may be recovered.   

With thanks, 

Date:03-08-2025 

Place: Farid Enclave Phase-1 and 2,  

Kotkapura Road, 

Faridkot (Punjab)-151203 

Complainant……… 

 

 

Niramal Singh Chahal 

President, Farid Enclave Welfare Society, 

Farid Enclave, Kotkapura Road 

Faridkot (Punjab)-151203 
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Sr. No. H.No. Name

1 6,7 Swaranjit Singh Doad

2 11 Harjit Kaur

3 13 Satjit Singh

4 14 Jagwinder Singh

5 16 Harsangeet Singh

6 20 Mandeep Singh

7 21 Sandeep Singh

8 23 Gurlal Singh

9 29 Gurcharan Singh

10 31 Sushil Kumar Kausal

11 32 Meet Brar

12 49 Harjinder Singh

13 60 Sukhjit Singh

14 62 Nirmal Singh Chahal

15 65 Paramdeep Singh Kahlon

16 68 Dr. Manpreet Kataria

17 72 Parveen Sachar/Arsh Sachar

18 73 Dr. Nacchhattar Singh Pannu

19 77 Durga Parshad

20 81 Balwinder Singh

21 82 Jagroop Singh

22 83 Gamdoor Singh

23 84 Gurmail Singh

24 93 Nageshwar Parshad Droga Mishra

25 94 Om Parkash Sharma

26 101 Shahi Haveli Kitchen

27 107-108 Shahi Haveli Quaters for Servants

28 140 Sukhpal Singh Sandhu

29 145 Sarabjit Singh

30 146 Adv. Gurdeep Arora

31 147 Paramveer Singh Sandhu

32 148 Paramjit Singh Dhaliwal

Farid Enclave Phase-1 and Phase-2 Constructed 

Houses/SCO/Booth     (P-5)
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Sr. No. H.No. Name

Farid Enclave Phase-1 and Phase-2 Constructed 

Houses/SCO/Booth     (P-5)

33 149 Varinder Amar

34 152 Nirmal Singh 

35 153 Jasjeet Singh

36 155 Jaskarandeep Singh

37 160 Paramjit Singh Bedi

38 163 Updesh Singh Brar

39 164 Jaswinder Singh

40 168 Narinder Kaur

41 175 Maninder Kaur

42 176 Barjinder Singh Sethi

43 180 Mehar Singh Mahal

44 181, 182, 183 Kuljinder Singh Doad

45 185 Ranjit Singh

46 188 Gurjit Singh

47 198 Jaspal Kaur Sekhon

48 199 Jaspal Kaur Sekhon

49 200 Vikas Monga

50 201 Sukhjinder Singh

51 202 Gurmeet Singh Sandhu

52 205 Hardeep Singh

53 207 Sukhwinder Singh Deol

54 208 Gurpreet Singh Sran

55 210 Farm House

56 217 Jagjeet Singh

57 218 Pushpa Devi

58 222 Suba singh

59 227 Laddi

60 Yadwinder Singh

61 236 Gurshinder Singh Sran

62 STP Backside Relative of Nageshwar Parshad

63 Farm House Sanjeev Kumar Mittal

64 Farm House Davinder Singh
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Sr. No. H.No. Name

Farid Enclave Phase-1 and Phase-2 Constructed 

Houses/SCO/Booth     (P-5)

65 Farm House Paramdeep Singh

1 SCO 3 Om Parkash Sharma

2 SCO 4 Surinder Singh Dhillon

3 SCO 5 Baba Farid Car Bazaar

4 SCO 6 Baba Farid Moter Garrage

5 SCO 7 Ashok Kumar Sachar

6 SCO 8 Sandeep Singh

7 SCO 9 New Bombay Furniture

8 SCO 12 Punjab Door

9 SCO 13 Varyam Singh

10-15 SCO 20 to 25 Hotel Shahi Haveli

1 Booth 1 Nageshwar Parshad

2 Booth 2 Booth

3 Booth 3 Booth

4 Booth 4 Booth

5 Booth 5 Sukhwinder Singh

6 Booth 6

7 Booth 7

8 Booth 8

9 Booth 9

10 Booth 10

11 Booth 11

12 Booth 12

1 School Phase-1 School now Club Phase-1

2 School Phase-2 School now Club Phase-2

1 Water Works House at Water Works

SCO

Booth

School and Water Works
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Sr. 

No.
H.No. Name

Total 

Members

Plot 

Size 

(Sq.Yrd)

M. Fund

1 6,7 Swaranjit Singh Doad 3 933 1000.00

2 11 Harjit Kaur 3 477 1000.00

3 13 Satjit Singh 1 320 1000.00

4 14 Jagwinder Singh 2 320 1000.00

5 16 Harsangeet Singh 2 320 1000.00

6 20 Mandeep Singh 4 333 1000.00

7 21 Sandeep Singh 3 333 1000.00

8 23 Gurlal Singh 7 311 1000.00

9 29 Gurcharan Singh 5 167 1000.00

10 31 Sushil Kumar Kausal 2 200 1000.00

11 32 Meet Brar 4 200 1000.00

12 49 Harjinder Singh 5 200 1000.00

13 60 Sukhjit Singh 3 292 1000.00

14 62 Nirmal Singh Chahal 2 250 1000.00

15 65 Paramdeep Singh Kahlon 0 192 1000.00

16 68 Dr. Manpreet Kataria 0 250 1000.00

Farid Enclave Phase-1 and Phase-2 Members List who 

give Maintenance Funds     (P-6)

House
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Sr. 

No.
H.No. Name

Total 

Members

Plot 

Size 

(Sq.Yrd)

M. Fund

Farid Enclave Phase-1 and Phase-2 Members List who 

give Maintenance Funds     (P-6)

18 73
Dr. Nacchhattar Singh 

Pannu
2 250 1000.00

18 81 Balwinder Singh 4 173 1000.00

19 82 Jagroop Singh 4 173 1000.00

20 83 Gamdoor Singh 2 173 1000.00

21 84 Gurmail Singh 3 173 1000.00

22 140 Sukhpal Singh Sandhu 2 200 500.00

23 145 Sarabjit Singh 4 200 1000.00

24 146 Adv. Gurdeep Arora 5 200 1000.00

25 147 Paramveer Singh Sandhu 5 200 1000.00

26 148 Paramjit Singh Dhaliwal 3 200 1000.00

27 149 Varinder Amar 4 200 1000.00

28 152 Nirmal Singh 3 200 1000.00

29 153 Jasjeet Singh 3 200 1000.00

30 155 Jaskarandeep Singh 3 200 1000.00

31 160 Paramjit Singh Bedi 3 200 1000.00

32 163 Updesh Singh Brar 3 200 1000.00

33 164 Jaswinder Singh 4 200 1000.00
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Sr. 

No.
H.No. Name

Total 

Members

Plot 

Size 

(Sq.Yrd)

M. Fund

Farid Enclave Phase-1 and Phase-2 Members List who 

give Maintenance Funds     (P-6)

34 168 Narinder Kaur 1 166 1000.00

35 175 Maninder Kaur 2 200 500.00

36 176 Barjinder Singh Sethi 3 200 1000.00

37 180 Mehar Singh Mahal 5 250 1000.00

38
181, 

182, 183
Kuljinder Singh Doad 5 750 1000.00

39 185 Ranjit Singh 4 250 1000.00

40 188 Gurjit Singh 2 542 1000.00

41 200 Vikas Monga 4 250 1000.00

42 201 Sukhjinder Singh 4 250 1000.00

43 202 Gurmeet Singh Sandhu 0 250 1000.00

44 205 Hardeep Singh 6 250 1000.00

45 207 Sukhwinder Singh Deol 3 500 1000.00

46 208 Gurpreet Singh Sran 2 500 1000.00

47 222 Suba singh 2 250 1000.00

48 227 Laddi 3 250 1000.00

49 Yadwinder Singh 250 1000.00

50 236 Gurshinder Singh Sran 3 250 1000.00
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Sr. 

No.
H.No. Name

Total 

Members

Plot 

Size 

(Sq.Yrd)

M. Fund

Farid Enclave Phase-1 and Phase-2 Members List who 

give Maintenance Funds     (P-6)

51 SCO 4 Surinder Singh Dhillon 177 500.00

52 SCO 5 Baba Farid Car Bazaar 177 500.00

53 SCO 6
Baba Farid Moter 

Garrage
177 500.00

54 SCO 7 Ashok Kumar Sachar 177 500.00

55 SCO 8 Sandeep Singh 177 500.00

56 SCO 12 Punjab Door 177 500.00

152 14860 52000.00

52000.00

1700.00

1000.00

54700.00

SCO

Monthly 

Collection by 

Colony

Hotel DASTAN

S. Kushaldeep 

Singh Kiki 

Dhillon

Total

Total

Monthly Income
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Sr. 

No.
H.No. Name

Total 

Members

Plot Size 

(Sq.Yrd)

1

72 + Farm 

House 

(1000 sq 

y)

Parveen Sachar/Arsh Sachar 6 1250

2 77 Durga Parshad 3 250

3 93
Nageshwar Parshad Droga 

Mishra
3 153

4 94 Om Parkash Sharma 4 153

5 101 Shahi Haveli Kitchen 0 346

6 109
Shahi Haveli Quaters for 

Servants
6 200

7 198 Jaspal Kaur Sekhon 4 250

8 199 Jaspal Kaur Sekhon 1 250

9 210 Farm House 0 1000

10 217 Jagjeet Singh 0 266

11 218 Pushpa Devi 2 166

12
STP 

Backside

Relative of Nageshwar 

Parshad
4 200

13
Farm 

House
Sanjeev Kumar Mittal 4 1090

14
Farm 

House
Davinder Singh 0 1000

15
Farm 

House
Paramdeep Singh 0 500

Farid Enclave Phase-1 and Phase-2 Members List of Non- 

Payee Maintenance Funds                 (P-7)

House
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Sr. 

No.
H.No. Name

Total 

Members

Plot Size 

(Sq.Yrd)

Farid Enclave Phase-1 and Phase-2 Members List of Non- 

Payee Maintenance Funds                 (P-7)

1 SCO 3 Om Parkash Sharma 2 121

2 SCO 9 New Bombay Furniture 0 177

3 SCO 13 Varyam Singh 0 177

4-9
SCO 19 to 

24

Hotel Shahi Haveli 

(Apprximate Visitors daily)
100 726

1 Booth 1 Nageshwar Parshad 0 3.33

2 Booth 2 Booth 0 3.33

3 Booth 3 Booth 0 3.33

4 Booth 4 Booth 0 3.33

5 Booth 5 Sukhwinder Singh 5 3.33

6 Booth 6 Booth 0 3.33

7 Booth 7 Booth 0 3.33

8 Booth 8 Booth 0 3.33

9 Booth 9 Booth 0 3.33

10 Booth 10 Booth 0 3.33

11 Booth 11 Booth 0 3.33

12 Booth 12 Booth 0 3.33

1
School 

Phase-1
School now Club Phase-1 0 978

2
School 

Phase-2
School now Club Phase-2 0 1254

3
Water 

Works
House at Water Works 3 150

147 10697

SCO

Booth

School and Water Works

Total

39506



40507



41508



Farid Enclave Welfare Society <faridenclavewelfaresociety@gmail.com>

Bill Payment Receipt For Account 3000509726

PSPCL DoNotReply <onlinebill@pspcl.in> 9 June 2025 at 22:06
To: faridenclavewelfaresociety@gmail.com

Punjab State Power Corporation Ltd.

Bill Payment Successful !
Below are the payment details.

Consumer Name M/S

Account No. 3000509726

Bill Due Date 23 JUN, 2025

Transaction Date 09 JUN, 2025

Receipt No. 220176570

Gateway Ref. No. BLS2506090514272

Bill Category NRS NRS WITH DPC/0

Bill Cycle/Group 3/0

Sub Division Name SUBURBAN SUB DIVISION FDK

Amount Paid Rs.7350/-

Amount in Words Seven Thousand Three Hundred Fifty
Rupees Only

Payment Status Amount subject to realization.

"Whatever you are, be a good one."
Thanks for the payment

Best Regards,
PSPCL IT Team.
Customer Care Number: 1912
Customer Care E-mail: 1912@pspcl.in
Customer Care E-mail: helpdesk-pspcl@pspcl.in

LOGIN TO VIEW RECEIPT FOR 3000509726

7/28/25, 8:27 PM Gmail - Bill Payment Receipt For Account 3000509726

https://mail.google.com/mail/u/0/?ik=8baf41c876&view=pt&search=all&permmsgid=msg-f:1834470045102393143&simpl=msg-f:18344700451023… 1/1

P-10 42509

mailto:1912@pspcl.in
mailto:helpdesk-pspcl@pspcl.in
https://billpayment.pspcl.in/pgBillPay.aspx?uc=AccountLogin


Farid Enclave Welfare Society <faridenclavewelfaresociety@gmail.com>

Bill Payment Receipt For Account 3000509726

PSPCL DoNotReply <onlinebill@pspcl.in> 9 June 2025 at 22:06
To: faridenclavewelfaresociety@gmail.com

Punjab State Power Corporation Ltd.

Bill Payment Successful !
Below are the payment details.

Consumer Name M/S

Account No. 3000509726

Bill Due Date 23 JUN, 2025

Transaction Date 09 JUN, 2025

Receipt No. 220176570

Gateway Ref. No. BLS2506090514272

Bill Category NRS NRS WITH DPC/0

Bill Cycle/Group 3/0

Sub Division Name SUBURBAN SUB DIVISION FDK

Amount Paid Rs.7350/-

Amount in Words Seven Thousand Three Hundred Fifty
Rupees Only

Payment Status Amount subject to realization.

"Whatever you are, be a good one."
Thanks for the payment

Best Regards,
PSPCL IT Team.
Customer Care Number: 1912
Customer Care E-mail: 1912@pspcl.in
Customer Care E-mail: helpdesk-pspcl@pspcl.in

LOGIN TO VIEW RECEIPT FOR 3000509726

7/28/25, 8:27 PM Gmail - Bill Payment Receipt For Account 3000509726

https://mail.google.com/mail/u/0/?ik=8baf41c876&view=pt&search=all&permmsgid=msg-f:1834470045102393143&simpl=msg-f:18344700451023… 1/1

P-11 43510

mailto:1912@pspcl.in
mailto:helpdesk-pspcl@pspcl.in
https://billpayment.pspcl.in/pgBillPay.aspx?uc=AccountLogin


FARID COLONIZERS .
-KKP ROAD MAI GODRI
MAI GODRI
 Mobile:95XXXXX572
Email:faridXXXXXXXXXXfaresociety@gmail.com
Circle:FARIDKOT
Division: FARIDKOT DIVN
Sub-Division: SUBURBAN SUB DIVISION
FDK(5234)

Category: SAP-SBM-NRS-
GEN
Connection Date:
10-Feb-2008
Sanctioned Load:11.97 KW
Contract Load:0.00 KW
 
ACD: 8400
Meter Security: 950
Security Cons. Amount:
8400
Interest of Security: 0
 

Bill Cycle:4
 

Meter Status:O
Bill Status:OK
Meter Phase:3
Meter Type:E
 
Bill Date:08-JUL-2025
Current Reading:82209
Previous Reading: 82027

Bill No-500399891473
 

Meter Make: Others
Meter Digits: 6
Meter No.100001630077-20692

 
Current Reading Date:08-JUL-
2025
Previous Reading Date:06-Jun-
2025
Bill days: 32

Account-
3000507355
Payable Amount: 
 2860

Due Date:
18-Jul-2025
(Cash/Online)
18-Jul-2025
(DD/Cheque)

Units
Consumed 
182

Current Bill 
(A+B+C-
D+E+G+H) 
 2866.00

Previous Outstanding
(F)
 0

Amount payable within one month of the
due date :

 2903

Energy Charges (A) Other Charges
Slab Price/Unit Units Amount ()

 

Rentals (C) () 32
0-100 kWh 6.89 100 689 Subsidy (D) () 0
100-500 kWh 6.89 82 564.98 Fuel Cost Adj. Charges (E) () 0
500-Above kWh 7.75 0 0 Previous Outstanding (F) () 0
Above 500kWh/month 0 0 0 Additional Surcharge (G) () 0
Energy Charges ()   1254  

Fixed Charges (B) Taxes/ Duty/ Cess (H)
Sanctioned Load (in kW) (l) 11.97

 

Electricity Duty () 354
80% of Load (in kW) (c) 9.576 Municipal Tax () 0
Rate per kWh/ month (r) 110 IDF () 118
Billing Days (d) 32 Cow Cess () 0
Fixed Charges () c*r*d*12/365 or 366 1108 Any Other ()
 Total Taxes () 472
 

Previous Outstanding (F) ()
Current Charges () Unpaid Arrears () Adjustments () Sundry Charges () Sundry Allowances ()

2866.00 0 0 0 0
 
Previous Consumption Pattern
Cycle KWH
Cycle 1 135
Cycle 2 248
Cycle 3 213
Cycle 4 239
Cycle 5 318
Cycle 6 273

 
Last Payment Detail

Amount Date
2430.00 09-JUN-2025

Scan & Pay Bill

 
Help Center
1912 Toll-Free No.(24X7)  WhatsApp:96461 01912
Website: https://pspcl.in/  Missed Call:1800 180 1512
Email: 1912@pspcl.in  SMS:96461 75770
Pay online at: https://billpayment.pspcl.in/
For power interruption complaints &restoration status please download the Mobile App or login to the
website

PUNJAB STATE POWER CORPORATION LIMITED
Electricity Bill

 
 

Regd. Office P.S.E.B. Head Office, The Mall Patiala-147001 GSTIN NO: 03AAFCP5120Q1ZC CIN: U40109PB2010SGC033813 
Powered by O/o (CE/IT) PSPCL
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